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THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND R A M ): (a) and (b ) .  There 
is generally no delay in berthing o f  
vessels carrying cement « t  the m ajor 
ports. Sometimes delay is caused due 
to bunching in arrivals. No vessel 
carrying cement was waiting for 
berth at any o f the m ajor ports on 
27-3-1978. No foreign exchange re* 
mittance towards demurrage has so 
far been necessary to any overseas 
party-

(c) Does not arise.
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5709. SHRI PIUS TIRKEY: Will 
the Minister o f  HOME AFFAIRS be 
pleased to  state:

(a ) whether Central Govem m ebt 
have advised the State Governments 
to levy punitive fine on those com 
mitting excesses on Harijanj re
peatedly; and

(b) if so, the details regarding the 
response o f the States in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME A F 
FAIRS (SHRI DHANIK LAL MAN
DAL) : (a) and (b ). Provision lor 
imposition o f  fines, imprisonment etc. 
fo r  offences exists under the norma) 
laws. Provision also exists for im - 
p o ^ ig  cogectlve 4flnes under the 
Protection o f Civil Rights Act, 1B59, 
empowering the State Governments 
to take necessary action in this re
gard. The Central Government haa 
not issued «n y  Instructions on tha 
subject.




